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None appoared for the petitioner. Shri P.3. i^ahendru,

Counsel, was present on behalf of the respondents. As this is

a very old matter, ue consider it appropriate to pBsruse the

records, hoar the learned counsel for the raspondents and dispose

of the case on merits,

2, Consequent upon the transfer of the petitioner, he disil

not vacate the quarter. On the ground that he has unauthorisedly

detsineci ths quarter, a departnpental inquiry was initiated against

him as pier charge-sheet dated 14,10,1962, && He was kept under

suspension, with the result he did not get full emoluments. It

is in this background that the petitioner approached this Tribunal

seeking quashing of the order of suspension as also the chargesheet

issues) against him. He has also sought consequential refund of

the emoluments due to him,

3, It is obvious that the cause of action accrued to the

petitioner in the year 1982 uhen h« uias kept under suspension and
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the ehargssheet issued agairs t him. This petition has bcsn

filed on 16,9,1987, Having regard to sub-s0ction(2) of Section 21

of the Administrative Tribunals Act, 1985, this Tribunal has no

jurisdiction to antortain ths petition in ragar^ to the matter in

respect of which cause of action had accrued prior to throa years

of the date of constitution of the Tribunal, As the causa of

action in this case had accrued in the year 1962, wo have no

jurisdiction to entertain this petition. Hence, this petition

fails on this short ground. It is accordinfly disroissid. No

costs.

•3RD'

200193

V( I.K, BASGliTRA )
P1E1^8£R(A)

(U.S. FiALII^ATH)
CHAIRMAN

f.
h.


